
Central Administrative Triburia]
Principal Bench

A. No. 1 5bZ of 1994

New Delhi, dated this the I Ith January, tt

Hoi? bie M?' nildin 'h 'friari (A''  c jiciip Sifigh, Member r .j)

Sfiri Jai Bhagwan (D-2603!
Sub -1nspec tor.
Delhi Police,
C/o Shri Shyam Babu, Advocate. . A„n

Add

(By Advocate: shri Shyam Babu)
I I C.:; i

Ver sus

) ■ Commissioner of Police,
Police Headquarters, 'p
New Delhi. t-tate.

■i- Ov. Comrrussioner of Polic^e
Headquarters (i),
Police Headquarters
I.P. Estate,
New Delhi.

'  « * o s>

(By Advocate; shri Vijay Pandita)

0R.!1ER (Or al ;
BV HON BL E MR S P Anrr^r^•■^-••^...-..AD.I.GI^ yjci: CHAIRrviAM .A, .

Heard both sides.

Resp-jiiden t

We are fully satisfied that this case i
covered by the ratio o-r )-► ■ ,-  I '^tio of the ludgmer.t of the Hon bie
supreme Court de ted o. u, „

» Anr . ve. t.G. , neliu

U.e circu,.s,:e„cet thrt „a.
succeeds and is allowed to thxiuwea to the extent that
PSoponderits are directed to - i iuirected to allow applicant to count
Hjs services from the date of hi- reaula.

ni_ leguidi appojntment

-tP.tutpecto, i„
w-e.O ' • '"■"'84 While computiug his eenioritv

-  or socihspector ,t.ecutioe, rhe



Delhi Police with all consequential benefits in

accordance with rules and instructions and iudiciai

prone uncetTien ts.

<4. These directions should be implemented

within three months from the date of receipt of »

copy of this order. No costs.

(Kuldip Singh)
Member ( J)"

( S.f:. Ad • g/
Vice (jhaiiunari (a

/GK/




